IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
SPECIAL BENCH

(IB)-16(PB)/2017
IN THE MATTER OF:

Anil Mahindroo & Anr. e Petitioner
V.
Earth Iconoic Infrastructures Pvt. Ltd. @ .. ....coveeees Respondent

SECTION : UNDER SECTION 7

Order delivered on 03.11.2017
Coram:

CHIEF JUSTICE M.M. KUMAR
Hon’ble President

R. Varadharajan
Hon’ble Member (J)

For the Petitioner(s): Mr. Neeraj Kr. Gupta, Advocate

For the Respondent(s):

ORDER

The name of Ms. Manisha Dheer has been proposed as an Interim
Resolution Professional by the petitioner who has sent written communication
on 21.02.2017. The registered number of the proposed Interim Resolution
Professional would show that she was registered in the year 2016-17 and
thereafter examination by the Insolvency and Bankruptcy Board of India have
been held. Only those who have qualified the later examination continues to be
eligible to act as Interim Resolution Professional. Moreover, in para VI of the
written communication disclosures have not been made in accordance with
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
Regulations, 2016.

Learned counsel for the petitioner states that the needful shall be done
within seven days.

List for further consideration on 10.11.2017.
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